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ORDER

Learned counsel for the parties are present. Learned counsel for the petitioner has filed an

application for incorporating amendments in the main petition. Learned counsel for the respondent has

stated that he has already received the copy of the said application. Learned counsel for the resoonoent

seeks and is given one week's time to file the reply. Rejoinder, if any, shall be filed within a week,s time
thereafter.

List on 18.11.2016.
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